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i. For the applicants : Mr.K.Chakraborty, counsel
For the respondents : Mr.L.K.Chatterjee, counsel
O RDER | g
Ms.Bidisha Banerjee, J.M.
Heard both the id. Counsels.
. 2. Since identical issues have been raised and identical prayers have been
! .ma-de, the OAs are taken up for hearing analogously with the consent of the
parties. For the sake of brevity OA 1897/15 is delineated. !
% 3. -"*A' Loyal Quota Scheme wés floated by the Railways on 13.2.74. The ;
'sc};e'me was explicit .that 80% of the vacancies in Class- i1l service in initial !_],
recruitment grades including Apprentice categories, could be filled by the ‘.
General Managers through their dwr_1 administrative arrangement, from sons {
and daughters and aependents of Class 1V employees who had rendered ‘
exemplary service during the Railway Strike of 1974.
4,  All the app]icant§ including the applicant in OA 1897/15 have sought for
appointment under Loyal Quota Scheme commensurate to their educational
qualificat'ion which scheme was floated by the Railways on 13.2.74 and
admittedly disc‘ontinued within a few days (25.7.74). They have claimed benefit
& of the scheme as wards of Loyal Workers, whereas they were born long after the
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" scheme was withdrawn. The scheme did not confer any vested right upon the

Railway employees to be exercised at any time in future. Therefore in
anticipation of their birth no employee could be said to have a vested right
under the scheme for considerafion of their wards as such, to be exercised in
future after their children were born, that too under a scheme that stood

discontinued long before the birth of their children.

- 5. Therefore the present applications being misconceived as also frivolous,

are dismissed.

6.  Noorderis passed as to costs.
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